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PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
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In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the

Govemor is pleased fo order the publication of the followinig English translation of the Uttaranchal

Commission for the Scheduled Castes and Scheduled Tribes’ B|II 20{)3 (Uttaranchal Adh;myam Sankhya
08 of 2003). :

~ No. 179/Vidhayee and Sansadiya Karya/2003
Dated Dehradun, May 27, 2003

NOTIFICATION
Miscellaneous

As passed By the Uttaranchal Leglslatwe Assembly and assented to by the’ Govemor on
April 16, 2003,

THE UTTARANCHAL COMMISSION FOR THE SCHEDULED
CASTES AND SCHEDULED TRIBES ACT,*2003"
(UtTarancHAaL Act No: 08 -.QF_ 2003)
AN
‘Acr
[Be 1T'enacted in the Fifty-fourth Year of the Republic of india as
foliows] '

CHAPTER--1
Preliminary

Shortfille, 1. (1) This Act may be called the Uttaranchal Commission for the

E’;ﬁﬂ:;]";mem Scheduled Castes and Scheduled Tribes. Act 2003

(2) Itextends, to the whole of Uttaranchal
(3) Itshall be deemed to have come into force on tha date of publication.
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2.in this Act-_ .

(@)

{b)
(c)
{d)

(e)
®

{s)

"Commlss:on means the Commlssmn constituted under
section. 3; -

“The Governor” means the Governor of Uttaranchal;

“The State” means Uttaranchal State;

“The State Government” means thé State Government of
Uttaranchal; '

"Member” means a member of the Commission and mcludes the
Chairman of the Comm[ssmn

“The Scheduled Castes" and “Scheduled Tribes" means the
Scheduled Custes _and Scheduled Tribes as notifi ed in the cons-

titution of India;

Definitions

“Schedule” rneans schedule-oneofthe Uttar Pradesh Public Ser- -

vices (Reservation for Scheduled Castes, Scheduled Tribes and
Other Backward Classes) Act, 1994 as amended from time to time.

CHAPTER--II

The Uttaranchal Commission for the Scheduled Castes and

-Scheduled Tribes

‘3. The Stafe Governrient shall constitute a body to be known as the Uttaranchal
Commission for the Scheduled Castés:and Scheéduled Tribes to exercise the pow-

- ers conferred on and fo perform the' functlon assrgned to it under this Act.

4. (1) The Commission-shall. consrst ofe Chalrrnan and Two members Chalr-
man and Members of the Comnission, all, will belong to Schieduled Castes and
Scheduled Tribes amongst which a member will be a woman. For the post of
Chairman, an'eligible male or female belonging to Schedueld Castes and Schedueld
Tribes will be considered.

(2) The Members shall be appointed from amongst persons of ability, integ-
rity and standing, who have had arecord of selfiess services to the cause of justice
for the Scheduled Castes and Scheduled Tribes.

{3) The appointrment under sub-section (1) shall be made by a notified order,
5. (1) Every Member shall hold office for a term of three years from the date, he

assumes office.

@ A member may at any tirne by writing under his hand addressedto the
State Governmentresign from Ris office.

-

-

(3) The State Government shall remove ‘person from the office of Member if

that person—
(@)
(b)

(c)

{d)
- (8)

N

becomes an und ischarged insolvent;
is convicted and sentenced to imprisonment for an offence which

in the opinion of the State Government involves mora! turpitude; )

become of unsound mind and 'stands so declared by a compe-

vtent court;

refuses to Act'or become incapable of acting;
is without obtaining leave of absence fram the Commission ab-

- sent from three consecutive meetings of the Commission or;

has in the opinion of the State Government, so abused the position
of Chairman or Member as to render that persen’s continuance in
office detnmental to the interests of the Scheduled Castes or
Scheduled Tribes or the publlc |nterest —_—

Provided that no person shall be removed under this clause until he
has been given an opportunity of being heard in the malter.

Constitution

" of the

Commission

Compaosition

of the -

Commission

Terms of

office and
conditions of
sarvice of
Members
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Dfficers and
other
employees of
the Comnmission

Salarles and
allowances to
be pald out of
grants

Vacancies ete.

nol {o invalidate
proceedings of
the Commission

Procedure to
be regulated by

1ha Commission

“h

State
Govemment to
consult
Commission

A

Pl e

Dutigs and the

functions of
the Commission

[Fa Tl

() Avacancy caused under sub—sectlon (2) or otherwise shall be filled

. hy fresh appointment. -

(5) The salaries and atlowances payahle 13, and other terms and condi-
tions of ser\noes of, the Members shall be such; as may be prescribed.

6. (1) The State Govemment shall provide the Commission with a Secre-
tary and such other officers and employees.as may be necessary for the efficient
perfom'lance of the functions of the Commission. .

. . {2) Thesalaries and allowances payable t to and other terms and con-
ditions of services of the officers and olher employees appolnted forthe purpose of

_the Commlssmn shall be such as may be prescnbed

7 The sa!anes and allowances payable to- theNiember and the administra-

'hve expenses including salanes allowances and pe"hsrons payable to the officers and
. :other.employees referred.to in section 6, shall be pald out of the grants referred to in
, SUwaF}GtIOﬂ (1) of sectron 13. n

w8, -NoAdt or proceedmg of the Commlssmnshall be mvahd on the ground
merely of the existence of any vacancy of defect in the constiiution of the Commis-
slon E '} -_5 LY

g, - (1) The Commission shall meet as and when. necessary.at such times
and place as the Chairman may think fit:

[2) The.Commission shall regu!ate its own procedure.

L

oo (3) ' Ifthe office of the Chalrman becomes vacant or |fthe Cha:rman is

for any reason ahsentor unable to dlschange the dutles of his offi¢ ce, those duties
shall, untll he or ﬂqe new, Chalrman assumes ofﬁoe as'the case may be be dis-

. 'charged by 4 the semor member ds dlrected by the State Government.

(4) Al orders end dec:s:ons ofthe Commlssmn shall be authenhcated

to 1he Secretary or any other off oer of, the Commlssmn duly authorlsed on his

behalf.
“10.7The State Govemment shall copsult the Commlssmn on all major pol:cy

'.'-matters affeotlng Scheduled Castes and ScheduLed Tribes.

PR R
o et

e T & o CHAPTER=ML.: .

- ‘Functions and Powers of the COmmission. _ -

¢ 11.,(1) . It shall be the duty of the Comm|55|on - T
(a) to mveshgale and mon:{or al[matters reIahng to 1he safeguards
provided for the Scheduled Castes and Scheduled Tribes under
o the Constitution or ‘underany other law for the time being in
T 3T forceorunderany ¢ orderofﬂ'te State Govemnment and to valuate
S " the workings of suchsafeguards

{b) to enquire into specific complaints-with respect to the dep-
rivation of rights and safeguards of the Scheduled Castes
. and Scheduled Tribes; :

"“_'-’*"" o {c) to parﬂmpate and advise on the planning process of socio
T economic development of the Scheduled Castes and Sched-
uled Tribes and evaluate the progress of their development;

‘(d) to present to the Siate Govormiment aniiually and at such
otheér timesss the' Commussmn may déem Ft reports upon
the workmg of those safEQuardS‘

1

[’
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(9) to make in such reports recommendations as to the measures

that should be taken by the State Government for the affective
implementation of those safeguards and other measures for the
. protection, welfare and socio-economic development of: the Sched-
. uled Castes and Scheduled. Tribes and; ;
{f) to discharge such other functions in relation to the prctecttcn
welfare, development and advancement of the Scheduled Castes
and Scheduied Tribes as may be referred to it by the State
Govemnment.
{2} The State G_ovemme,nt shall cause the reports of the C_omrnission‘ tobe
laid before State Legislature alongwith a memorandum explaining the action taken
or proposed to be taken on the recommendations and the reasons for the non-
acceptance if any, of the such recommendations.’
2. " “The Commission shall, whiile 1nvest|gat|ng any matter referred to in‘clause Power d{ the
{a) or inquiring into any complaint referred to in clause {b) of sub-sectlon(1) of sec- Commission
tion 11 have ail the power of a civil court trylng asuitandin parhcular in respect of
the following miatters, namely — . i :
(@ summonlng and enforcing attendance of any person and exa-
" mining him on oath;
{b} requrrmg the dlscovery and production of any document
T (e recewmg ewdence on ‘affi davits;

(d) requusition!ng any pubtrc record or copy thereof from any court

o or oﬁ'tce, _

(e) lssumg Comrmssnon for the exammallons of witness and docu-

ments and; R
f - any other matter that may be prescribed.
CHAPTER--IV o
Fmance, Accounts and Audit
13. (1) The State Govemment shall, after due appropriation made by the Grants by the

State Legislature by law in this behalf, pay fo the Commission by way of grants g‘;ﬁ mment
such sums of money as the State Government may think fit for being utilised for the
purpose of this Act. |

. {2) The Comrnlsstcn may spend suoh surns as it thinks fit for perforrnlng
the functions under this Act and such sums shall be treated as expendltuFe payable
out of the grants referred toin.sub-section {1).

(1) The Cammission shall maintain-proper.accounts and other relevant Accounts and
records and. prepare an annual statement of accounts in such. form as.may be  Avdt
prescribed. .~ .. .o o . . ST,

{2) A copy of the annual statement of acccunt shall be fomarded to the
State Govemment which shall cause it to be audited. :

15. = -The: Comirnission shall-prepare; in such form and at:such tire for Annual Report
each financial year, as may be présciibed, its annual reports, giving a full account of :
its activities during the prewous financial year and forward a copy. thereof to the
State Government.. Cee . - S

16. . -The State Govemment shall causelhe annual report together wuth a  Annual Report
memorandum of action taken on the advice téndered by the Commissionand the ~ 2nd.Audit.

. . . . Report to be
reason for the non-acceptance, ifany, of such advice, and the auditreporttobe laid, - - 14 pefore .
the State.

as soon as may be, after they-are received, before the State Legistature.

Legislature.-
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Chairman,
Members and
-Employees of
the Commission
fo be public
servant

Penalty

Cognizance of

offences

-Protection of
action taken in
goad faith

Power te make
rules

Power to
remove
difficulties

Repeal and
Savings

Repealing of
Uttaranchal -
Scheduled

“Caste,’

Scheduled
Tribe ‘and Other
Backward
ClaSSes Act,
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CHAPTER--V f' ’ :
M:scellaneous

’ * 17.°The Chairman, Members and Employees of the’ Comm|ssmn shall be
deemed to be public servants within the meanlng of section 21 of the Indian Penal
Code 1860; :

18. Wlloever being- legally bound to obey.any order of the Commission

. section 12, 1ntentlonally omits to do so, shall on conviction be punished under

secfion 174 175,176, 178,179 or 180 of Indiar Penal Code, 1860 as the case may
be.

19, No oourl shall take cogn:zance of an offence specrﬁed in- sectlon 18
except on a complaintin writing of the Chainman oraMemberor ofan officer aulhonsed

.by the Commlss:on in this behalf.

20. No _suit prosecution or olher legal proceedlng shall lie agamst any
person for anythmg which is in good faith done or intended to be done,.in pursuance
of the provisions of this Actorthe rutes made there under.

21.(1) The State Government may, by notifi catlon make rules for carry-
ing out the purpose of this Act.

{2) Inparticularand wrlhout prejudlce to the generally of the foregorng

) ‘ ._powers such rules may provide for all or any of the fo!lowung matters, namely—

(a) ‘salaries and allowarices payable to and the other terms and

_ ... _ conditions of service of, the Members under sub-section (5)

e SRS tafsection 5 arid thi officers arld'other employees under sub-
section (3) of section 6; P :

(b) any other matter under clatises {f) of section 12;

(¢} the form in which the annual statement of accounts shall be
prepared undersub-section (1) of section 14;

(d) theform in, and the tlme at, which the annual report shafl be
prepared under'section 15;

(e) any other matter which is required to be, or may be prescribed.
- 22.0 any “difficulty arises in gwtng effect to the: provisions of this Act

: 'the Slate Goveriiment may, by a notified ordér, make such provisions not inconsis-

tent with the provisions of this Actas appears to it to be necessary or expedient for
removing the difficulty. - L . -

(2} No order under subsection (1) shall be made after the exprry ofa
period of two years from the date of commencement of this Act. :

(3} - Every order made under sub-section (1) shall, as soon as may be

“after it is made, be faid before the State* ‘Legislatuie and the provisions'of sub-

secfion (1) of section 23-A of the Uttar Pradesh General Clauses Act, 1904 shall
apply as they apply in respect of rules made by the State Government under any
Uttaranchal Act.

23 {1} The Uttaranchal Scheduled Casles Scheduled Tribes and Other

- Backward. Classes Act, 2001.is'hereby repealed. .

* {2) - Notwithstandirig such repéal, anylhlng done :Or any aotlon laken
under the provisions of the Act referred to in sub-section {1) shall be deemed o
have been done and taken under the prowsmns of this Act-as. lf the provisions of this
Act were in force at all material. hmes : P

-

” By Order

“BHAROSI LAL,
Secretary.
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In pursuance of the provision .of elaus_'e (3) of Article 348 of the Constitution of India, the
Governor is pleased to order lhe publication of the Tollowing English translation of ihe Uttaranchal
Scheduled Castes and Scheduled Tribes Commission {Amendment) Bill, 2003 (Ulteranchat Achiniyam

-Sankhya 02 of 2004 for general information :

As passed by the Uttaranchal Leglslahve Assembly and assenled to by the Governor on
February 27,2004, . . - -

No. 46/Vidhayee and Sansadiya Karya/2003
Dated Dehradun, February 28, 2004
NOTIFICATION
Miscellaneols N
THE UTTARANCHAL SCHEDULED CASTES AND SCHEDULED
TRIBES COMMISSION (AMENDMENT)ACT, 2003

{(UtTaRaNcHAL AcT.NQ. 02 oF 2004}

o further amend The Uﬂarancha! Scheduled Casfes And Scheduied Tribes
Comm:ssmn Act, 2003.

‘An
Act
Be 1T enacted in the Fifty-fourth, Year of the Republic of India as fol-
fows :--
.220'1 title, 1. (1) This Act may be called The Uttaranchal Scheduled Casles and
"’ Cotrﬁ‘:r:;n’gmem Scheduled Tribes Commission (Amendment) Acl 2003.

(2} |t extends, to the whole of Ultar.anchal.
--- (3) itshall come into force with immediate effect.
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2. Clause (&) of section 2 of the Principal Act shall be amended as follows -

“ Thewords "and Vice-Chairman” shail be added afterthe word “Chairman.”

3. The sub-seclion (1) of section 4 of the Principal Act shall be substituted by
the following sub-section :—

“The Commission shall consist of a Chairman, a Vice-Chaimman and five
Members. Chairman, Vice-Chairman and all Members of the Commission, will be
from amongst Scheduled Castes and Scheduled Tribes including one woman
member. Any male or female member belonging to Scheduled Castes and Sched-
uled Tribes shall be eligible for the post of Chairman and Vice-Chairman.

4. Wherever the words ‘Chairman and Members' occur in seclion 5, 17 & 19 of
the Principal Act, shall be read as “Vice-Chairman” after the word Chairman.

5. In sub-section (3) of section 9 of the Pnnmpal Act shall be amended as
follows :--

. Wherever the words ‘senior member oceur, shall be read as “Vice-Chairman'.

After sub section (4) of section 9 of the Pnncrpal Act a new sub-section (5)
shall be added as follows :—

6. I the offices of both Chairman and Vice-Chairman becorme vacant, the du-
ties of the office of Chairman shall be discharged by such membler, as the State
Government may, by order, direct.

r

By Order,

BHAROSI LAL,
" Secretary.
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